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Mat;atbe Committee was appoin~ed 
in 1975. The report was submitted · 
by the Committee in 1977. Therea.t'ter 
a National Transport Policy Committ~e 
wa' appoil)ted under the Chairmanship 
01 Shri B,D. Pande, ... then Cab~~ 
Secretary. They submi t ted the report 
in 1980 and the report of Pande Com-
mittee has been placed on the Table 
of the Hou c. 

I do not know what 1S the re-Ievan, 
oJ Marathe Committee, because. the 
latest report in thi s respec.t was al&o 
tak,en it into account. 

The Marathe Commit tee report is 
available. If the Hon. Member is very 
much interested in the Marathe GQrn-
mittee report, certainly 1 do not hav.c 
a.xty . objection. We can place it on tbe 
Table of the House. 

WRITTEN ANSWERS TO QUESTIONS 

Publication of Judgements of Supreme 
Court and High Courts on Service 

Matters 

*42. DR. A.U. AZMI: Will the 
Min\ster of HOME AFFAIRS be pleased 
to state : 

(a) whether Government propose 
to con olidate judgments given by the 
Supreme Court and the various ·High 
Courts on service matters relating to 
Government servants and make them 
available as priced publications; and ' 

(b) if so, the steps taken to bring 
t th d ired publication on· prioIity 

basis? 

THE MINISTER OF S rAT}; IN 
THE'MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) ; (a) 
No, Sir. 

(b) Do not arise. 

Settin up of Coastal Steel Pi at 
R lcli j 

*46. SHRI SATYAGOPAL MISRA: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

2 ~ 1 13 
I 

2 

(a) whether. his Mini ~ry ~ ta 
up the proposal of sett.ing up a coa 
steel plant at Haldia with the Ministrje . 
of Pla.tming ~Q" Finanee; 

(b) jf so~ the de.taillJ thereof; and 

(c) what are the d.etails of the dec.i-
sions arrived at? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ST;EEL AND . 
MINES (SHRI N.K P. SALVE): (al 
No, Sir. 

(b) .~ (c) Do not arise. 

Inqulry Gommis ion in As am 

*'47 . DR. VASANT KUMAR PAN .. 
DIT: Will th~ Minister of HOME 
AFFAIRS be plea ed to state: 

(a) whether as announced by him 
on 14 March, 1983 in Lok Sapha .. . 
Assam Government have set up a High 
Level Administrative Inquiry to investi-
gate into the massacres; 

(b) if so, when and the progfess 
theteof; 

(c) whether the 'One-man Inquir}'l 
G:.ommis"ioQ. on Assam' under Shri T.P. 
'fiwari appointed on 6 May, 1983 has 
started func.tionillg; 

(d) if SQ, what arf.\ the terms of 
reference and the time. limit; and 

(e) when the Interim/Final Report 
will be submitted? 

THE MINISTBR OF STATE I 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
(a) to, (c) Th~ Government of Assam 
bas. a ointed , a one-man Commission 
of Inquiry under section 3 or the Gom,. 
missions of Enquiry Act, 1952 with Shri 
T. T wari I.A.S. (Retired) as its 
Chajrman and memb ,r. The Commis ion 
is, exp,ected to start functioning shortly 

(d) and (e) The following ar the 
term oflreference:-




